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15 brs.

MR. DEPUTY-SPEAKER : Consider-
ing the great interest thal Members take i
this question I feel that two hours allotted to
this discussion is unrealistic. Therefore
the discussion will continue but when it
should be will be decided by the Speaker.

DR. SUSHILANAYAR (Jhansi) : Pleasc
convey to the Speaker that we want to con-
tinue with it on Monday.

MR. DEPUTY-SPEAKER :
done.

Tt will be

15:01 hrs.

STATEMENT RE: INCOME-TAX ON
MEMBERS' SALARIES

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): The question of scope of allowanc.
of expenses pgainst salary of M. Ps. was
referred to the Hon'ble Speaker, Lok
Sabha for the comments of the subordinate
legislation committee. The Committee have
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advised that a minimum allowance limit
under Section 57(iif) of the Income Tax Act
1961, may be prescribed at Rs. 100 per menth
Rs. 1200 for the year. We are accepting the
committee’s recommendation and suitable
instructions to this effect are being issued,

The effect of this would be that hon'ble
Members of Parliament who do not have any
other income than the salary income from
Parliament do not have to file the return.
As far as such hon'ble Mcmbers of Parlia-
ment who have more income and want to
get more reduction are concerned, they will
have to file a return and ask for more re-
duction.

SHRI 5. M. BANERJEE (Kanpur) :
This matier was raised by Mr. Sanghi and
after that the hon’ble Minister took an
initiative and it is good he has made an
allowance. T want to know from the hon’ble
Minister, supposing some of us have not
filed any return thinking that this was illcgal
what will happen to those now ? Should
we file a return or not, or the arrears
would be deducted from our salary ?

MR. DEPUTY-SPEAKER : The
Minister would write to him and clarify the
position, We now take up the Private
Members' Business. Bills 1o be introduced.
Shri George Fernandes.

15.05 brs.
CONSTITUTION (AMENDMENT) BILL*
(Insertion of new articles 24A and 24 B)
it wm were (aatafi)
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MR. DEPUTY-SPEAKER : The ques-
tion is :
“That leave be granted to introduce a

Bill further to amend the Consti-
tution of India.™

The motion was adopted
it wrX s : § faugw wwa
FAE |
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